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CENTRAL ADMINISTRATIVE TRIBUNAL
- KOLKATA BENCH, KOLKATA

No. O.A. 350/00454/2019 Date of order: 10.4.2019
M.A. 350/00254/2019- ‘ S C
Present :  Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

1. Bejoy Ojha,
S/o Ram Suresh Ojha,
Aged ahout 42 years,
Working for gain as Assistant Loco Pilot
Under the overail gontrotof =~ ..
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3'5""'~'Sudlp Kumar Bhattacharyya W |
S/6:Rulak Chandra Bhattacharyya

Aged about 43years;" .
Working for gain as Assistant Loco Pilot ' N
Under the overall control of -
Divisional Railway Manager,

Eastern Railway,

Sealdah,

At present residing at

62, Bindubasi Road,

P.O. Bhatpara, _

Dist. North 24 Parganas,

P.S. Jagaddal,

Pin — 743 123,

West Bengal.
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4. Subhasis Tunga,
S/o. Late Prasanta Kumar Tunga,
Aged about 45 years,

Working for gain as
Assistant Loco Pilot
Under the overall control of
Divisional Ra||way Manager,
Eastern Rallway
Sealdah,
At present residing at 8/1,
Purba Ananda Pally,
Near Tentultalar More,
Post Purba Putlarl
Kolkatag,—a??OO 093%
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) 4”-Sr Divisiohal 'Personnel Off icer” f,f"g
Eastern Railway, .- ot _ﬁ__,r;ﬁ‘_"
Sealdzih 700 014 e
5. Sr. Divisional Mechanical Engineer,

Eastern Railway, . S .
Sealdah — 700 014.
6. Chairman, |
- Railway Recruitment Board, N -
"~ Guwahati, ' ; -
Station Road,

Guwahati -~ 781 001.
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"For the Applicant : Mr. C. Sinha, Counsel
For the Respondents  :  Mr. K. Sarkar, Counsel ’
ORDER (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:
y AntiLia e Mol

The applieant has approached the Tribunal under Section 19 of the
Administrative Tribunals Act, 1985 seeking the followihg relief:-

“(a)  To direct the respondents to treat the date of accrual of vacancies to the post of
Apprentice Diesel Assistant Driver‘as_notified vide Employment Notice No. 01/2001 by
RRB Guwahati as the date ofﬁrapp§ n?ment/postmg,for the Ilmlted purpose for grant of
Pension under the Rallway {Servlce”‘(?sensmn) Ru(es, ﬁ993 WIth ~all consequential

benefits. _x,:% h | PR

(b} To dlrect the respondentsﬁi‘?té*‘z“grant the apphcan?é benéfit of judicial
pronouncemen’ts as hlghhgh’tedﬂn Paragraphfm (& 'o“f'ihe instant ongmal‘apphcatton and to
bring the appllcants under?the purwew of Ranlway‘fServnce (Pensnon) Rules 1993 for

: grant dfBension with alﬁ%onsequentlal bene*ﬁts #80, o, Y
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-.4.. The applicants’ submnssuons .as ertlculated“ﬂthrough their Ld. Counsel is
that, the applicants had prayed for switching over to the Oid Pensior; Scheme in
‘terms of Rallway Service Pensnon Rules 1993 given that the vaCancres agamst ‘
wh|ch they were appomted had occurred prior to the cut off date that is, 1.1 2004
and, that, although they had represented citing the judicial pronouncement qf the
iErnakuIam Bench of the Tribunal in O.A. No. 180/00020/2015 in their support,

~ such representations still remain pending at the level of the respondents and that
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6. Accordingly, without entering into the merits of the ratter and, with the
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the appllcants would be fairly satisfi ed if the respondents are d|rected to dlspose .
of the said representatlons in a time bound Manner. |

5. Ld. Counsel for the respondents does not object to the prayer in case such

directions are issued to consider the representations in accordance with law.

Pt

consent of the parties, we direct the respondent No. 4, who is the Sr. Divisional |

Personnel Officer, Eastern Railway, Sealdah 'to examine the contents -of

'representatlons dated 2292017 2692917 6112017 and 15.11.2018
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